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i THE EAST PUNJA*X(?TC(I)TTON- (STATISTICS)
. ,» 1948,
East Punjab Act No. XXIII of 1948.

Received the assent of His Ex
the 10th April, 19 88, ang o églﬁfscy the Governor on

¢ published in
East Punjab Government G e
April 12, 1943.] azette

1 2 3 4
Year No. Short title Whether repealed or otherwise
affected by legislation
1948 .. |XXIII East Punjab Cotton Amended in part by th tati
(Statistics) Act, 1948 of Laws Orger, 19%0. S alsrn

Amended in part by the Adaptation
?; 5I.ia.m (Third Amendment) Order,
Amended in part, Punjab Act No
XX of 19522

Extended to the territories, which
immediately before the 1st Novem-
ber, 1956, were comprised in the
State of Patiala and East Punjab
States Union, by Punjab Act 18
of 1958s.

Amended by the Punjab Reorgani-
sation (Chandigarh) (Adaptation
of Laws on State and Concurrent
subjects) Order, 1968.

An Act to facilitate the collection of statistics of
stocks of Indian raw cotton in the ‘[State].
WHEREAS it is expedient to facilitate the collection
of statistics of stocks of Indian raw cotton in the #[State] ;
it is hereby enacted as follows .—

1. (I) This Act may be called the East Punjab Shorttitl, extent

Cotton (Statistics) Act, 1948. . |

(2) (It extendg to the whole of °[Union territory of
Chandigarh].

(3)gIt s]hall come into force on such date asﬁiﬂ'lel
*[Central Government] may, by notification 7 in the officia

Gazette, appoint.

1 Govermment Gazette
'For St acts and Reasons, see East Punjab e
(mEmOFdinar;;?T;4n§,%gggbi‘?‘! ; for proceedings In ﬂ;?l Sﬁsi;mbly, see East Punja
Bislative Assembly Debates, Volume II, 1948, pages A -

i nt
*For Sta iacts and Reasons, see Puujab Governmel ombly,
Extraordinary) of 23nd Oetober, 1952, pago 1186 ; for proceedings in the Ass

See Pur:.iab Legislative Assembly Debates, 1952. hjab ‘GovernmentGazette

F j d Reasons, see FPu
(Extra.g g? Statement of Objects an s

rdinary), 1958, page 546 K. . ws (Third Amend-
menp cSubstituted for thg \%ord “Province” by the Adaptation of La
®00) Order, 1957,

. ication Chandiga.rh)
(Adap,oubstituted for the word *‘Punjab” by the I.’“nja%Reorgggg{“‘“ (
daptation of Laws on State and Concurrent Sub;ectg)b ‘rdetib' i
“Substituted for the words “State Government A by b1d:
*See notification No. 7472-D, dated 13th July, 1948.

and commence-
ment.
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N X,
Definitions. 2. .In this Act, unless there 1s anything repugnanti
the subject or context,— n
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‘Cotton’ means Indian raw cotton inclyg:

(D Seed cotton, lint and fly ; . d“lg
‘Director’ means the Director of Agricyy,

(2) '[Union territory of Chandigarh] and inclu&g’s
every officer who for the time being performg
the duties of that office for the purposes of this
Act, and is notified accordingly in the offigjy
Gazette ;

(3) ‘Indian Central Cotton Committee’ means the
Indian Central Cottcn Committee constituted

under Indian Cotton (Cess) Act, 1923 (XIV of xm
1923) ; o

(9 ‘Owner’ means the owner of a cotton ginning
factory or a cotton pressing factory and includes

. the managing agent or other principal officer
of such factory ;

- (O ‘prescribed date’ means the thirty-first day of
August in each year ;

(6) ‘“[St?lt]e]’ means the ?[Union territory of Chandi-
garnj ;

(7) ‘trader’ means the person carrying on  the

business of selling or purchasing cotton and

includes a broker or a commission agent who
makes contracts for the sale or purchase of
cotton for oth

ers and stocks cotton on their be-
alf or any one holding stocks of cotton ;

€)) t}le CXpressions ‘cotton ginning factory’ an‘}
.cotton pressing factory’ shall have the m ea];l&
glgs, “espectively, cssigned to them by e x

otton Ginnin . tories Aot 19
1925 (XIT of 1%2?;(1 Pressing Fac

—-_________-_-_-_-_--__ v __—-—-..'-"'

*Substituted for the worq «p,: - oo (chaod
: unjab” : isation
garh) (Adaptation of Laws on State an& Ct:nrlc:bl.lrrey ﬂ:::‘. g?lrlgaecbts;lgird%? 1968.

Substituted for the words “State of Punjab” by ibid

*Substituted for the worq “Province” by the Adaptation of Laws Orde®s i
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3. (l)d %‘gf}'y trader and ever .
iver : o ' _
e Director & return, in :ﬁebfofgf pared and d;?vgfgs s ot o
. ] . ra
ade under this Act, of the quantity oprescnbed by rules " o™

varieties in his possession on the PfeSCribe(zltt(?ﬁeof different

y owner sha]]

(2) Every such trader or owner sh .
declaration of the truth of the return at thaé"fosoutbtsﬁéll'ggf a

(3) Every such return shall be del
post to the Director within seven dayes lge
date. _

red or sent by
f the prescribed

4. The Director or any person authorised by him in Ri
writing in this behalf shall for the purpose of thlé légﬁelcg rcord o docament

tion of any statistics required under section 3 have access
to any relevant record or document in the possession of
any trader or owner and may enter at any reasonable time
any premises wherein he believes such record or document
to be and may ask any question necessary for obtaining
any information required for the aforesaid purpose.

5. The Director may use the returns furnished under g, of ‘returns ré-
section 3 or the information obtained under section 4 for quired under section
such purposes as he may deem fit and may in particular 3 et
use such returns or information for the purpose of supply- section 4.
ing any statistics required by the Indian Central Cotton

Committee.

6. (1) No individual return made under section 3 Restriction on the
and no part of such return and no information obtained {7 %nd" informa-
under section 4 shall without the previous consent in WILt= ton.
ing of the trader or owner, as the case may be, by whom
the return or information was furnished or given, or hlg
authorised agent, be published in such manner as wctml
enable any particulers to be identified as referring 10 a
particular cotton ginning factory or a cotton pressing

factory or the business of any particular trader.

XLy 2) Except for the purp
. this 5\2;1; or u%dcr the I_nI()iian ens Co-dﬁ Ehclé\gll?ectiogoc)l%
10 person not engaged 1n connection wit itted to see

statistics required under this Act sl}all be permit = sub-
any iIldiVid?].al return or information referred to 1n ,

Section (7).
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i erson (2) wilfully refuses or y;
- lawfgf exlédgelgeag?gctg to furnish the return required ,,
section 3, or (b) wi
shed any such return

Out
; nde

lly furnishes or causes to be fy,...
o w?rhich he knows to be false, o?r?;i

refuses to answer or wilfully gives a false answer tq any
question asked in exercise Of the pc;lwer.s hconferred b
sec ion 4, or if any person impedes the right of acceg ¢

: document or the right of entry ¢qp.

1 t rd or
?;i? I:?; igctgg;%, he shall for each such offence be punigp,_
able with fine which may extend to rupees five hundreq

and in the case of a continuing offence to a further fipe
which may extend to rupees two hundred for each day
after the first during which the offence continues ; and ip
respect of a false return or answer the offence shall pe
deemed to continue until the true return or answer hag

been given or made.

,3,%‘,’3“" by Corpo- '[(2) If the person contravening any of the provisions
of this Act, is a company or other body corporate, the
Secretary, Manager or other principal officer managing the
affairs of such company or body, as the case may be, shall
be presumed to be guilty of such contravention.] |

Ponality for im. " Iy . :
proper  disclosure 8. If any person engaged in connection with the col-

;ﬁlilnrgcfnnaﬁon and Jection of statistics under this Act wilfully discloses any
information or the contents of any return given or made
under this Act otherwise than in the execution of his duties
under this Act or for the purpose of the prosecution of an
offence under this Act or under the Indian Penal Code
(XLV of 1860)., he shall be punishable with imprisonment gy

gosnimnce of an 9 N ]
offence. exce - No prosecution under. section 7 shall be instituted

. . ISection 7 renumbered Rt
Punjab Act No. XX of 1952, s?ct.s;’.? 25?“100 M and anew sub-section (2) added by

2Substituted for the w .
(Chandigarh) (Adapiacs : f°ﬁg§s State Government* by the Punjab Reorganisation

01 State ang Concurrent Subjects) Order, 1968
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No suit or other legal pi'oceed'

g r ; Ing shall be jpgt; :

J against any person in respect o - € instj- Protection f

gllllt;OOd faith done or intended {Jo be goal?eyslhlﬁegrv:l?ilg 1}\ s it o 3
ct.

The '[Central Government] may, by

11.
ial order, exempt any trader or ¢ general or Exemptions,
:hgcoper ation of this Act. lass of traders from ’

12. (1) The '[Central Government :
condition of previous publication, m]all?eay iﬁ%sctfgg Power to make

the ut the purposes of this Act.

carrying o

(2) Without prejudice to the generality of the fore-
going powers, rules may be made under this section (a)
prescribing the form of the return to be furnished under

- and (b) regulating the exercise of the right of

section 3 _
access to documents and the right of entry conferred by sec-

tion 4.

N
1Substituted for the words

5 (Chandigarh) (Adaptation of Laws on State
ure, dated 8th January, 1949, pub.

2For rules, see notification No. 123-Agricult
ished in East Punjab Gove: nment Gazette, 1949, Part I, pages 44-45.

“State Government” by the Punjab Reorganisation
and Concurrent Subjects) Order, 1968.



